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THE HON'BIE AR. JUSTICE V. S. MaLIMATH , CHAIRMAN

THE H0N'*BLH IVR. P. T. IHIRUVENSaDA?'̂ , AEMBER (a)

Sunder Dass S/O Late Daulat Ram,
£x-DrLver Diesel Shed (N.R.) S.S.E.
R/O E~2/233-B, Shastri Nagar ,
De Ih i - 110052. ... Petitioner

In Person

/ Versus

Union of India through
Shr i 'Masih-Uz-Zaman,
General Manager ,
Norther n Railway , . '
Baroda House ,
New Delhi. ... Respondent

By Advocate Shr i H. K. Gangwani .
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Shr i,Just ice V. S. Maliinath -

The counsel for the respondents gave a cheque
y

to the petitioner for Rs.300/- plus interest thereon

of Rs.43/~ on account of delayed payment in accordance

with the directions inC.G.P. No. 34/93, Thus, there

is full compliance with the directions of the Tribunal

and nothing survives for examination. However, the

petitioner who was present in person stated that so far

as the provident fund is concerned, tine same has not

been properiy .paid. This matter is also covered by

our earlier directions inC.G.P. No. 34/ 93 where

v;e have recordad the fact that the petitioner had been

^paidG.P.F. amount, , ho^ever , made it clear that
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if there are any omissions in that behalf, the

petitiorer can brirg the same to the notice of the

authorities and get the necessary credit made in his

account. Hence, nothing is required to be done in

this case in regard toG.P.F. also. The entire matter

thus stands concluded.

2. These proceedirgs are dropped.

(p. T. Th iruvsngadam )
Member (a)

( V. S. iVialiraath )
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